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Hon'ble Mr.Justice U.C.Srivastava, V.C.

Hon'ble Mr.A.B.Gorthi, A.M. -

Dated: 20.5.19%91.

Adnit,

Issue notice t o the respondents to file
counter affidavit within 4 weeks hereof, rejoinder
affidavit nay be filed within two vweeks thereof,
and thereafter list this case before D.R.(J) on
11.7.1991 for completion of pleadings and then
to keep it in sine die list for listing it for

hearing according to its serial nurber.

Sd/- sd/- |

A.M, Va.C.

Counm A Lok Ted bt
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IN THZI CENTRAL ADMINISTRATIVE TRIBULAL CIRCUIT

SEZNCH LUCKNOW

Original Application No. 404 of 1990(L)

Chandra Xant ngfiérasad Shukla . « « « « « « &pplicant

Versus

1. Union of India, through Chairman, Railway
Board, Baroda House, New Delhi.
2. The Divisional Railway Manager,

Central Railway,
Solapur (Maharashtra.).

3. The General Manager, Central Railway,

Bombay V.T.
. Respondents.

Hon'ble Mr. S.N, Prasad, Member (J)

The applicant has approached this tribunal

under section 19 of the Administrative Tribunals Act,

1985 with the prayer medswds to quash the retirement

order dated 31.1.1988 and to re-instate the applicant

with all consequential benefits. Ithas also been prayed

by the applicant that the respondents be directed to
decide the representation of the applicant as mentioned

in para 6 of the application.

2. Briefly, stated the facts of this case,

inter-alia, are that the applicant had been working
in the Central Railway on the post of Shunter Grade
B in the year 1987 and the applicant was appointed
i; the year 1960 on the post of Yard Khalasi and his
date of birth was wrongly recorded in his service
record by the respondents as 21.1.1930, whereas the
correct date of birth of the applicant is 21.1.1938.
True cony of Junior High School Certificate, High
School Certificate and the Fransfer certificate to

this effect issued by the institutionswhere the

B 4113//' Conti...2/-
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applicant pursued his studies,lave been annexued to this
application as Annexure;l,2 and 3 respectiviely. It has
further been stated that the applicant had been making
representations since 1975 against the incorrect date of
birth of the applicant, but no heed was paid to the
representations of the applicant(yide annexure No. 4,5,6,

7,5& 8 respectivelg) and thereafter the applicant sent

a legal notice dated 25.5.1990 which was served on the

. ‘ ~ and illegally
respondents, but the applicant was arbitrarilylyetired

(.

by the respondents on 31.1.1988 in accordance with his wmonc
date of birth as 21.1.1930 as recorded in the service
record, though in fact tle correct date of birth of the
applicant is 21.1.1938.

3. In the counter filed by the respondents it

has been, inter-alia, contended that the correct date of
birth of the applicant is 21.1.1930 and the same was
recorded correctly in tis service record on the basis

of Scrool Leaving Certificate submitted by the applicant
and as per his own statement at the time of his appoint-

~ to the counter)”
ment (vide annexure No. R-1/. .It has furtler been
~

)
contended that the original School Leaving Certificate
was returned to the applicant vide letter dated 5.12.58
after keeping a attested copy of the same (vide annexure
~ to the counter?~
No. R_.3 and R-%é It has furtter been contended that the
no represen?itionvvas submit ted by the applicant in the
year 1975, (End the first representation regarding his
date of birth was submitted by the applicant vide his
letter 3dated 3.3.1982 and his representation was duly
considered by the competent authority and the applicant

was asked to produce the original School Leaving Ceortifi-

cate of Kanya Kubj Inter college, Kanpur issued in the

%w Conti...3/- ‘
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year 1958 but ths applicant did not submit the same
£ill the date of his retirement or thereafter. It
kas further been contended that in the seniority
lists published grom time tO time, the date of birth
of the applicant was shown as 21.1.1930 but except
the representation dated 3.3.1982, the applicant
never agitated the matter till his retirement. It
has furtter been contended that the application of
the applicant has no merit and applicant is not
entitle to the relieé’sought far.

4s Rejoinder-affilav it jtafie%e eé‘yﬁ the
anplicant wherein the applicant has re-iterated
almost g11those allegations as mentioned in the
application.

5. I have heard the l:arned counsel for

the parties and have thorouchly gone through the
records of the case.

6. Bésides other points the learned counsel
for the applicant has drawn my attention to the para
6 & 7 of the application and to the rejoinder-affida-
vit of the applicant(vide annexure A-4 to A-8) and MBs
also drawn my éttention to Rule 145 of Indian Railway
Establishment Code Vol.-I and has araaed that since
the very inception, the applicant has been agitatin«
the matter regarding correction of his date of birth
accoriing to his scholastic certificate, but arbitra-
rily and illegally without deéiding the representatior
-s of the anplicant, the applicant was retired;and
has further argued that it was bounden duty of the
respondents to probe into the matteré:if they had

doubt recarding the authenticity of the certificate

4ﬁZ’f”’” Conti..&/-
y



(i) u.p, Local Bodies and Zducational Cases 1992,

Vishwa Nath(applicant) Vs. Union of India anqg others
(respondents) at page 23(car, Allahabag) wherein it

has been enunciateqd $ = 8

! Applicant Claiming that date of birth

is wrong ang that recordeg éaféchool
leaving Certificate jig correct- Tespondents
directed to éXamine school ieavingucertig_
ficate ang go the needfuji,®

(ii) 1999 Labour ang Industrial cases C.A.T, (Hyderab_
4 f,. ’
ad Bench), FULL BENCH, M,s. Murthy sand another(applic-

20g) Vs, Umion of India ang others (opposits partiey)

at page 547 wherein it s been enunciateqd ;-

" Constitution of India, Arts.309,73,14.- ,
Railway Zstablishment Code(1959),&s.145(3),
157-Date of birth-Alter;étion Of-Prescrj. >4
ption of time~limit for employees Joining
aftar 3.12.1971-Riqht of employses joiniﬁg‘ a

Illegal-Also Peld violative of Art,.14." "72‘
7. Tr2 l2arneq counsel for the rssponients
while drawing my attention to the contents of the
apolication, counter-affidavit,Irejoinder-affiiavit
and other paperg has arguad that neo other Tepresentsa

tions €Xcepting the representations’of the aAdplicant

J Conti....s5/.
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scholastic certificates submitted by the applicant and

the accuracy of the date of birth of the i? l%;ant as
21.1.1938 as contended by the applicant an%ldecide the
represantation of the applicant dated 3.3.1982(annexure-
4 to the application) from proper perspective in
accordance with the extant rulss by a reasoned and
speaking order, within a period of three months from
the date of the receipt of copy of this judgement, and
in case the version of the avplicant about his date of
birth as 21.1.1938 is found to be correct then in that
case the respondents shall re-instate the applicant in
service with all consequential benefits and shall give
him the benefit of the continuity in service till the
date of his superannuation accordingly; and I order
accoriingly. It is made cleaf that the applicant shall
co-operate with the respondents No.2 and 3 and furnish
the requisite papers during the period of enquiry to
enable the respondents to complete the enquiry and to
decide the representation dated 3.3.1982(annexure 4 to
the application) within the aforesaid stipulated period
of three months.

10. The application of the applicant is disposed
of as above with no order as to the costs.

lember(J) N
z j/‘ 4 72_

Lucknow dated 24th April, 1992.
(RKA)
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entral Adninistrative Tribural,

Allahabad Bench, &t Lucknov.

Ouis To. Y &4 of 1990 (&,

chandra Xant Jyoti Prasad Shukla

Versus

"mion of India and others
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Descrintion of documents

relief upon

Application

Copy of Junior ITigh School

Certificate

Copy of fign School
Certificate

Copy ol the transfer certi-

fdcate issusda by the
Institution.

Copy of renrosentation
dated 2.2.1202 3

Cony ol representation
dated 30,0.10836

Coypr of reoresentaticn
at. 23.11,1287

Cony of representation
dated 12.,1.1S87

Cony ol representation
dated 30,11,19828

Copy o~ leral notice
dated 25.5.1990

Copy of legd. nrotice
dt. 20.2.1290
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For use in Tribwnalts office

Date of IilinZ

Sirnature ol legistrar
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In the Central udrinistrative Zribumal,

Allahabad Bench, at Lucknov,

Chahdze Xant Joyti Prasad Shukla
§/o0 8ri Jpoti Prasad Shuila,

r/o Village Pathakpur,

P.0. Asoha,

Distt. Tnhnao
ceoo upp licant

Versus

1, ™nion of India,
Through Chairman, Rallway
Joard, Baroda House,

TS DELII,

2. The Divisional ailvay lanager,
Central Railvay,
Solapur (ligharashtra),

3, The General lanager,
Central Railway,
Bombay V.Z.

ee« Resvondents,

¢ DOTACLS QF AP LIC.TICH 3

1, Particulers I the order against which the
application is made : Retirement vide noti-
i PSR

fication no. STLI/P/teclt/ of date 21,1.88.
Retirerent order is not avuilahle, as 1t was

not served perscnally to the applicuni, bus

o V)8 : b s o
<E§é§25>,/" it was a General Cozwtte notification pusted

J,

D 0002
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on the Notice Board containin~ the names

of number of employees.

The applicant declares that the.subject natter
of the order against which he wants redressal
is within the jurisdiction of this Tridunal,
as the applicant has been residing in Trnao

district permanently after his retirement.

LIMITATIC:'S

The apvnlicant further declares that the
application is within the limitatlon period
prescribed in Section 21 of the .dministrative
Tribunal idct 1285 in view of the rocurring
course of action, as the opposite parties nhave
not decided the representation ol the applicant
and the anplicant has to retire on 31.1,1295,
as per his date of birth recorded in his IIigh
School Certificate.

F.LCTS € v C.Sa,

That the apnlicant had been employeed in the

Central Wailwaj on the post of Shunter Grade
'&JM. W
B[\‘f}gm 21.5, 150 ﬂm+WmA&+/7mm

“\K @5/ ;’Uu.r;mf?-o-‘ ymk lag,”.

That the date of birth of the applicant was
wrongly recorded in his sarvice records by

the resoondents as £1,1.1830, wherecas the
correct date of birth of the anplicant is
21,1,1233, True cony ol Junior igh School
‘Certificate, I"igh School Certificate and the
transfer cer:ificate issued by tihe institntion

where the a>»nlicant pursued iiis stucies, are

....3



(3)

(4)

(5)

(6)

(7)

<

3. ~ ?’\C’

being annexed to this apnlication as annexure 1,

2 and 3 respectively.

That in case the date of birth of the applicant

“would have been 21.1.1930, then the applicant

vas not eligible for recrvitment in the Indian
Reilway being overage at that time , nanely in

the year 1960,

That in view of the facts and circumstances
nentioned above it is clear that the incorrect
date of birth was recorded in the service records
of the applicant due to sli» of pen or tynographi

cal mistake of the official concerned.

That the time of his appointment in the Indian
Railway the qualification of the anplicant vas
Intermediate failed w':ich must have been recorded

in the service record of the applicant.

That the applicant had been making representa-
tions since 1875 agairst the incorrect date of
birth of the applicant to the respondents, but
no heed was paid to ths representations of the

apnlicant,

That the true copies ol the representations
nade by the apnlicant dated i;ﬁlgggg, 30.9.1986,
22,11.1297, 12.1.1983, 30.11.1¢38, are being

annexed to this apslicant zs annexure 0. 24,5,5,

7,3 respectively,

That thereafter the apolicant sent a legal rotice
dated 25.5.1900 through his counsel and vitimatel

Fal



(a)
§b)

(e)

(d)

(e)

9] Vv<fb3 ’
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N

sent a registcred notice dated 20.92.1990 to
the respondents, which are being annsxed as

Anngxure i'o, 9 and 10 respec:ively,

GRCUIIDS FCX RILISF ZJITH LSG.L PoOVISIOIS

That as per retirement rules the applicant

is to retire at the age of 53 years according
to the age recorded in fhe railway record on
the basis of the educatioral certificate of

the applicant,

That there is no proof or basis of the date
of birth of the applicant z2s 21,1,1930, Thus
the retirement of the applicant from 31,1,.1288

on the basis of his date of bvirth as 21,1.1230

~is arbitrary and illsgal,

That the retirement of the applicant fronm
31,1.,1633 is discriminatory and in violation
of article 14 and 18 of the Constitution of

India,

. That the apnlicant has got a legal right to

remain in the employment of the Centra.
Railway till 31,1.1295, vhen he attains the
age of 53 years as vper 1is High School

Certificate,

That premature retirement of the apnlicant
effects his livelihood without propzr procedure
of law, whicn is in violation of the fmndarental
right of the applicant duwdsu fvlitis 2 o}(‘rm
Croin K21 Jvoina -
p~.)' :.,‘_(' . i 0005
’!L‘\[k( At o ‘?\‘L& Ew\g.ét.\»\; QIL L)av\“*t "{B ((,\(.!‘;:
Koni ey e o el o Goo aphbfaer, o,
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6,
(1)
(2)
(3)
(4)
7o

&\\5Y/
5.

DETAILS OF nEIIDINS DICL.TSTUD,

The applicarct declares that he has availed
of all the remedies available to him under the

relevant service rules,

That the applicant had been representing
since 1975,

That the representation dated 3,3.1982, 30.°.
logs, 23,11,1087, 12,1,12838, 30.11.1983 have
already been annexed as .nnexure 0. 4,5,6,7,

and 8 respectively.

That the applicant also got the legal notice
sent by his counsel on 25,5,1990, which has
been annexad as Annexure no. ¢, and ultinately
sent notice dated 20.2.19¢0, which has been

annexed as annexure 0., 10

That all the representations are still pending

and have not been decided by the respondents.

MATTERS 1'0T PRAVICTUSLY FI1L¥D OR PULDLLG

VITH AYY QTSR CCTURT,

The applicant further declared thal he had
not previously filed any application, writ
petition or suit, regarding the maltter in
resbect of which this application has been
made, before any Court of any other authority
or any other Bench of thre Tribunal nor amy
such apnlication, writ or suit is pending

before any of then.

~
...O



(1)

(i1)

(iii)

(iv)

(v)

(1)

M3

6.

- x| N TTOATTIL
Y ..,JJ-JI-IFC.; \)C s iyry

In view of the facts mentioned in para 6 above

the applicant prays for the following reliefs :

This Ton'ble Tribunal may be pleased to direct
the respondents to decide the representations
of the applicant,as all the representations as

mentioned in para 6 above are still pending .

The resvondents may be dirscted to produce
the retirement order SU3/P/ilech/ of date 31.1.83
before this Tribunal on the rext date or on

the date fizxed by this Tribunal for this nurpose.

This Tion'ble Tribunal ray be pleased to guasn
the retirenent order dated 31,1.,1938 and to
reinstate the anplicant with all consequential

bencefits,

Cost of the case may boe aivardsd in favour of

the applicant,

Any other and further relief may be granted

‘unich may be deemed fit and proper by this

Yont!ble fzurxk Tribunal,

Interim order, if any, prayed for pending
final decision on the applications, the

applicant seelts the following interim relief :

This Ilon'ble Triv»mal ray be pleased to stay
the retirenent order dated 21.1.1S38 during
the pendency of the applicaticn for final

ision
decisio 7



10.

11.

12,
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Anplication is being presented personally.

particulars of postal order filed in respect
r S
of t.he applicationl fee. ¢ 4§96 7 ek
J2 (2 Q¢ ]Lr* 1S Ofn g Covent Buves | o L

List of @nclostres

w————

Copy of Junior “Tigh School Certifieate.
Copy of Ifigh School Certificate,

Copy of the transfer certificate issued
by the Institutton.,

Copy of representation dated 3.23.1882.
Copy of representation dated 30.9,1936.
Copy of representaticn dated 22,111,187,
Copy of representatiocn dated 12,1,1988,
Copy of representation dated 30,11,1088.
Cony of legal notice dated 25.5.1090
Cony of Registered notice dated 20.,2.1990

Aaste
St

s VERIZIC.LOIC:

I, Chandra Yant Jyoti Prakash Shuikla s/o
Sri Jyoti Prasad Shukla, aged about 52
years, resident of village Pathalirpur, P.0O.
ishoha, district "hnao hereby verify that
the contents cf paras i ‘E) ‘3 q G7 ;O))mare
true to my persoral lmnowledge and para
5‘1&/0‘ w are velieved %o be true
on leral advice and that I have suppressed

ary material fact,

Dated Lucitnov, ilé,itéig"'

é@m 1 ,1e%0 natire of the .applicent
A b} ol
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BRANCH
AT LUCKNOW, S Ay ]y. | ,ﬂ

W -

Misc, Application No. |y¢ of 199? i, ‘
In
Owi, Wo. 402 of 1390

Chandra Kant Jyoti Prasad Shukla «esdpplicant
Versus
Thion of India and others « o s ROSpoOndents

s APPLICATION FPOR CONDONRATION OF DELAY:
It is most respectfully submitted on behalf
of the applicant,

1. That the applicant was retired on 31.1,1988
from the service of Indian Railway, but no

retirement order was served on the applicant,

2. That the applicant made & number of represen-
Y tations but none was decided by the respone
dents, Ewery time the officer concerned
- assured the applicant to correct his ante
fff%j&“* of birth, The officer went on transfer
- and the matter of the applicent remained
pending, Thus the applicant had been
believing the agsurances of the officers
and had been waiting for needful being done



() Shatle

3.

4.

5.

6,

2.

for bonafide reasons.

That the applicant was advised by his commsel
Sri Baboo Bal Krishma shukla, Advocate,
Uanao, that the cause of action runs till

the representations of the applicant are

not decided by the respondents, as such,

the applicant had been making representations
to the respondents ever since his retirement,
None of the representations of the applicant
has been decided by the respondents as yet,

That the advice of the Coumsel of the
applicant Sri Baboo Balkrishna shukla wvas
based on the decision of the Hon'ble High
Court of Allahabad in M,P, Rai Versus Statd
of U.P, (1986 (4) LCD 209), Thus the appli-
cant, believing on the advice of the Coumsel
bonafidely, have been waiting the decision
of the opposite parties on his representa.
tions, He has also tried to solicit the
decision regarding sending repeated repre-

sentations,

That the delay, if any, was not deliberate
on the part of the applicamt, but it wvas
due to legal advice of his Coimsel on which
the applicent bonafidely believed.

That the Hon'ble Supreme Court has held
»It must be grasped that the judiclary

[ X J
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3.

power to legalise injustice on
technical grounds, but because

it is capable of removimg injustice
and is expected to do so."

1988 (1)8CD 54 (£.0)

7. TImat in view of the facts and circumstances
mentioned above and in the interest of
substantial justice the delay is not deli.
berate on the part of the applicant and
delay was caused due to bonafide belief
on the advice of the Cotmsel f8x of the

’

applicant,

s PRAXER:
It is, thersfore, respectfully prayed
that this Hon'ble Tribunal may be pleased
to condone the delay, if any, im filing the

application amd the applicant may be allowed
to seek substantial justice,

Luckiow 3 L Cii:;§kL:§;E? ‘
Dated : February ¢ 1991 APPLICANT
s YERIFICATIONs

I, the above named applicant verify
that the contemts of paregraphs 1, 2, 3,
7 are true to my personal knowledge and
paragraphs 4, 5, and 6 are based on legal
legal advice., I have not suppressed any
cosd
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4,

material fact,

]

PLICANT
BL- 25—~ -4 :
/
/
/
Solemnly affirmed héfore/me
on this day Af
1991 at A.M/P. ¥, by Chandra

High Court, 1@&/ '

I have is ,myself by examining
the deponent that understands the
contents /of this affidavit which have
been regd over and explained to him,



Unpd, ncred

s

T Im SOM'DTE CENTRAL AMINISIRATIVE TRITAJMNAL,

ALLAMZDAD BENCH AT “UCKNOW.
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U:len of India an@ Others e.e.sssees Respondents

AP IDAavIT

( Tn support of condordtion of delay )

C4

I, CJHANDRA KANT ©7I P235AD SHUKLA, aged albout

of Sri Jvoti Prasszd Smmklad, resident

[

L
e

¢

\
b

]

s

i

Q

cf Village= Pathakpur, Post=0ffice- Ascha, Dis«rict,
afrer described the 'DEPCONENTY, do
horoby solemnly affirm and state on cath as underi-
i "hat che deponent is nimself the sole

t2a1itioner' in the above noted case and, as such,

'-

ne iz fully famildiar witn tne facos deposed tc

("} n.:it the contents of paragrashs 1, 2 3nd 3
of the accompanyins application for delay are true
.o my pecsweal knowladge and the contents of
piragrashs 4, 5, 6 and 7 of the saild application

1

dpe Lalizwed by me to be true on the basis of

Cj;;;Bul(ézd
L0 20N gnmm DE20NENT .,

Pale 135 ,19%1.

(ContCecene2)



VERIFIZADION

~roaman wANT JOYDI 3 RASAD SHUKLA, the deponent

nimed smeve, do hereby verifn that the contents @s

or

5
A
D

Vs o=@ in seragrashs 1 oand 2 of this affifavit
_mue to my cersonal knGwledge,that no »iErt

“27ae anA that no part of it 1s false and nothing

127 nos been concealed, 30 help me GOD

ancad <f3%$wkjf

DEPONENT .

I, ldencify the abcve named deponent

e \p;ijb s A"’_‘ E_,’_,

metcuety £5%Lemed befora me on
C<S i MAt by Srl Chandré Kant Joyti Prasad Shukla,
V5 A\ che dzsonsnt who is ideatified by Sri Bharat Singh
Wyat, dvocate, High Court, illahebed/sitting at

’31 e Ty g
T T Jc;we

T have ~atisfied myself by examining the

b

. R P e
ln.‘fs e C:x‘:'b—;;"’nt:: o Lads

cr P : - . 1 1
N : - e e} - - o Fed
cTLoevil whadonh hEve pren read cul Tad o¥pliin 3 Ly

OAPH COMMISSIONEN.

T AT B S T e 4 M

éip!ﬁﬁi’r_l)? altrueg 7 »
v b wme! ,
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. HEFURE HOW Lk THE  NTRAL ADMINISTRATIVE TRIBPUNAL,
‘ CIRCULT b ooCH  LUCENOW.

C.M. Fetit.on No. of 19é1
' In re = ‘
-
0.A.No. 404 of 1990 (L)
Chandirakant Jyot: Fr asad Bhukla...:......Applicant
Ver sus
Union of India and CERErSe s assansnean Reapundeets
A . APPLICATION FUR CONDONGYION be LAY
[N FIL NG THE COUNTER REFLY '
That delay 1n t1iling counter reply is not intentional or
deliberate but due Lo the admlnlatrétlve and bonafide reaLons
which deser ves to i‘m. condoned. |
FRAYER
?‘9\ WHEREFORL., 1 ie. most respectfully prayed .thfat J'jn the
i Interest  of Just. e the delay 1n filing counter reply may
Ewa—b‘loy"indly be caondone . and counter reply may be taken on record.
Lucknow. ‘ . . | :
hcﬁ___ Dated 24, 10 ,19%; : 1: m‘w
9*\\\°1q( | (ANIL SHRIVASTAVA)
i AN - Advocate |
AT ' ) Counsel for the Respondents.
- i <
./l/ \\&:/\::y Q/}:\
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LEFORE HUNT BLE THE CEMTRAL ADMIMNISTRATIVE TrIBUNAL .
CIROUTT BENCH, UCRNOW.

0.A. No.40d of 1970 (L)

Chandr abant Jyoti Frasad Shubkla.eea.eoasns priicant
Ver sus
Unron of India and UTHers oevecawe Rewpondents

CUOUNTER REFLY ON BEHGLF OF ALL THE RESHFONDENTS

oot e oo oo o A B Sty dren S v St O g e b e S T e e <11 o ot o, e i S o e (i e e T v

I, Suriit 8ingn Edhen, working a9 Additional Diviwsional
Railway Manager, in ihe oftice of Divisional Railway Manager
Contral Railway, Sm;apur,(Mahmraﬁhtra )y, do hereby solemnly

ffirm and state as under

1. That the ofticiar above namerd 18 working  dwnder the .
respondent and  haw gune thirough the averments made 1in" the

priginal application and having fully conversant with the

facts and circumstances of the applicant’s caseé, is competent

to file this reply on behalf of all the recpondents.

\

2. That the contents of para 1 of the ariginal application
do not call 4or commente.

3. That the contents of para Z of the original application
aleo do not call four conments.
4. That the contents of para 3 of the original application
are categorically denied. The final order in respect of

applicant’s retirewcat on sup@erannuation 28 per applicant’™s
own statement vidoe para 1 of the origingl application W

passed on 31.1.1988, while thu precent application has been



§

o

preferred in the 1Iird week ot December 1990 1.e. after about

After retiremont

wf retiirement.
’

two years of the final wrdeir

Yhe applicant preforred hio $arst alleged reprewentation on

20.11.19688 1.e. atter ten months of the final order ot

retirement. Thereafter he allegéd}y sent a legal notice

through an advocatae on mE o 1990 ( though any such notice is

not required au per provisions of the Administrative Tribunal

Act, 1985) . In the circumstances of the present case the
and the

present original apptication 1s highly time barred

not been filed withi’ fthe limitation period

.

& GAUMER has

prescrit.ed in Section Z1 of the Administrative lribunals.

Act, 1985, It 1s al.o relevant to mention here that applicant

has «lso not preferred any application for condounation of

Cdwlay  nor explained the delay anywhere in his application.

As such the present original application deserves to b

diemissed on the ground of limitation alone.

Reply to the contents  of para 4 of the original

application are as uelow 3

That in reply to the contents oﬁ'para 4(1) of the

vl

original application, it is submitted that the applicant>was
appointed asxs fiesictant Fointoman on castlal labéur

— "

The monkthly scale of Assistant Pointsman

initially
hasis on %.7.1958.

was given to the applicant w.e.fo 1.9.1958. The applicant

was promoted as Relieving Faintsman on 12.10.19598 and  was

reverted as Gateman on 14.10,1959. The applicant was removed

from service on 1.4.1960 on the ground of tris careless

e S

working in that on 15.1.1960 he wa. found sleeping on  duty

which resulted in 20" detention to 3Z20Up passenger at  Daung
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outer signal and 157 extra detentioun to YDr. i1l at Daund,but

—_—

agatn  he  was appuinted as C;u?nmr Huyv wn %1.H.lﬂb9. The
J:;;;;:gt ;ub ag;in promoted s Liad Fieeman undé.lo.1v63 and
as Ist Firemen as I[vt Fireman on 6.9.1974. The applicant was
even further promoted as Diesel Q&alsfant on 4.9.1979  and
flnall; as  Shunter on 15.11.1983. The applicant was

—— ——

finally retired frowm the post  of Shunter w.e.t. 31.1.1988.

- X e T T
i — .

b, ¢ That the conternts ot para 4(2) of the original
application are cat gorically denict. - 4 perusal of Annexure
2 and I to the app icetion indicate that the same have been

igsued on 28.1.1988 wnd 1.12.1988 respectively, while, the

date of issue of Annexwe no.l ig not legible. It 1s further

cetated tﬁat the alleged certificates as contaimed in

Annexures No.l1,2 and © of bhe aoriginel application have never
L f

.

been submitted by the applicant either at the time of his
initial appointment or at the time of recording of his date

of birth in his Service Kecord or thereafter when his

respective  seniority lists weré published on 1.4.1974;
! 1.4.1979, 1.12.1984 and  16.1.1936 }eﬁpectively. The
H

- applicant never agitated the matter with respect of his

alleyed  incorrect date of birth prior to S.5.1982, It is

————— -

c,relevant to state Foore that at the time of his appointment as
:cauual labour Aswistent Fointeman on 9.7.19%98, the applicant

‘bubmitt@d his Schoo. Leaving Certificate and according to the
i e A e e - i .

sald certificate, ‘he applicant’s date of birth was recorded
in his Servive Record as 21.1.1930, The said date of Wirth

was recorded in the service record of the applicant on . the

basis of his own stetement at the time of his appointment and

in  the physicdl presence and knowledge ot the applicant  and
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inproot thereof the applicant put his lett thumb  1mpregsion

0z wWell as his aign fure on the sa1d Lorvace Recard, A Capy

| of  Behool  Leaving tertiticate subsitted by the applicant ot

the time of his inttial appointment and a copy of service
recard  sioned by the applicant on 2o.8.1998 are being filed
herewilh o Annedure No.K-1 and R-2 tu the present  counter

reply.

7. That the contents o+- para 4(3) ot -the original
application are cetegurically den;ed.. The - applicant wag '
initially appointed s a casual labouwr Assistant Fointeman on“
5.7.19%8  and  aot 1 the vear 1960 as  alleged by .the

applicant. . In 1558 the'respondentg-were not very particular

cabout  the madimus age limit and accordingly they appointed

the applic&nt at the age of approdtimately 8 years O qonths
and  the sald fact ie clear from the service record of the
applicant  which ha already been tiled as fuonesure No.KH-2 to

this counter reply.

8. That the conterts of ihé'para 4(4& of the original
application are calegorically dented. The date of birth of
the applicant was correctly re;ord@d in his zerv1cé records
as  21.1.1930 on  Lhe basis of‘ Schaool leaving certificate
(ﬁnnmxﬁre No.R=—-1) submitted by‘the applicant and as per his
own staltement at tine of his appointment. Atter recording the
date  of birth in the service record of the applicant, the
original  school leaving certtficmtu wag  raturned  to  the

applicant  vide letter dated 9.12.1958 after keeping o

attested copy of the same. A photocopy of thie  waid Latter
dated  5.12.1958 uand acknowledgoment of the Some by applic.ant

rd
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are  being filed heoewith o Anopxure Mg, -4 and K-4  to  the

-—

prosent  counter-repls . Theretore b is quite  clear that
applicant had ©Inowledygo that hiw date or birth  has  been
recorded as  21.1.1930 on  the basis’ of school leaving
certificate submitt:d by him and wgich‘ wae csubsequently
Faturned Lo him orijinel after kueping & true attested copy
of the same. It is thus clear that the date of birth of the
applicant was not re.orded 1n ie s@rvice record as result of

sl1p w7 pen or typoyt aphical mistale

9. That in reply Lo the contents ot para 4¢35) of the original
application, it 1. stated ‘thaf jn the School LeaQing
Certificate submitted oy the applicant at the time of hais
appointment, it was menticoned therein that he was inter
failod. this tuwthor Lndmyatvu that at the time of the

recarding  of  thoe  date of barth of  the applicant in his

Lof  the wame he duly .agned the said cervice record after put

hie thumb impression. All the facts mentioned in  the said

cervice record as contained in Annexure No.R=-2 to thie reply

were in full knowlecge of the applicant only after verifying

S the  same  1n the pra2sence of witnesses he signed the said

seirvice record.

10, That the contents of para 4(6) of the original

application are categorically dimed. No roepresentation  was

‘submitted by the applicant in the year  1970. Che first

representation  r.agarJding hig date of birth was sumbitied . by

the applicant vide hie letier dated 305001982, b maid

~—

.rwpreeentatimn was duly considoered by the competent authority

Ed
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and  the application was asked to produce the original “chool
Leaving Certificate of Fanya kubj Intet ‘Dollege, banpur
1esued  in  the year 1959 vide Solapur Divisional FRailway
manager’ s letter Na.SUR/F/Mech-11/B-2 dated,21.5.1982 but the
application did not submit the Bémezfill‘thw date of . his

;@tirem@nt or therearter. Even thé‘applicant has not filed
the same alongwith the present origiﬁ;l appligation. A copy

af the said letter dabed 31.5.1982 is beinyg filed herewith as
Annesurse Mol -4 fu thioe counter reply.

11. That the ﬁmnténtﬁ af  para 4/ ut the ariginal

application  are catogarically demed except they  submission
of representation dabted 3.3.62 which was duly considered by

- R _ ‘

the competent authority but the applicant’himeelf failed to
fullfill hion part of obligation as stated in the brecadlng
paragraph. After %A, 8% no rwﬁrebwﬁtation, whatsoever' was
received by the answaring respondents. It is also f@ievant,to

mention here that seniority list of running staf+ are being

~ -

L
g
!
i
r

!

!

\:by the answering respondents and the uﬁpliLant bee put  to

published from time to time. In the éeniorlty lists published
on 1.4.1974, 1.4.1979, 1.12.1984 and 16.1;198é the applicants
date of birth was shown as 21.1.19£0 but except ‘the
representation dated 3. 3.82, the applicant never agitated the
matter till his retirement, though by way of atorsaid

ceniority lists the applicant was fully aware that his date

af birth recorded in the relevant record is 21.1.1930. The
{ ‘

Wl leged represcntation dated 30.9.86, *8.11.87, 1£.1.88 and

\
70.11.86 as contalned 10 Anncdure W to O were NeEver receivad

strict proof that e had subm tted the tard roproeventatiaon,

to the department. Copires of wenloriby liste duted
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1o4.1974, 1.4.1979; L9, 1ue  and 16.1.1986 are beling tiled
herewith as  aAnnexure No.k-6 to k-9 of fhe present  counter
reply. 1t iﬁ aléo ot out of place to mention here that
Railway Board vide it. letter No.E(NGY 11-70 BR/1 dated 4.8.92
granted one Lime exemption to all raiiQay employees to
represent agalnst their recorded date of birth ( if they ére
aggrieved by the same.) upto %1.7.73%. 1t is alsoc made clear
in the said letter that no gecond mppértunity'will be given
after I1.7.7%. A copy of sald-Haiiway Board’s letter dated

4.9.72 will be produced betore thig Hon’hle Tribunal at the N

time of fi1nal hearing of this case.

o, That in reply to the contents of para 4(8) of the
original applicaticn it is stated that by merely and
allegedly sending notices dated 25.%9.1990 and 20.9.1990 would

extend the period of limitation in this case.

1%. That the contents of the para 3 of the original-

application and ground mentioned therein . are misconceived,

irrelovant, illeogal, misleading and are nat applicable to the
.

present Casde. s

14. That in reply to the contents of para o of ‘orlginal

Japplication, it is stated that except the representation

dated 2.5.82 no other representation was ever submitted by

{the applicant.

15. That the contents of para 7 of he original application do

not call for reply.

16. That in reply to the contents O% para 8 & 9 .of tho
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original application, it is stated that n Qiew of the facts
and  resultse stated 10 reply 1O para 4 ot the origyinal
application the preéent dpplicatianlhaa no merits as such is
liable to be dismisseqa with €osts in favauwr ot the answerling

respondents and againet the applicant.

Solapur
A
: R
: e
Dote 2, 10,1991 . Lurjit Singh Edhen )

VERTFICATION:
I, the official nam - above dbu hereby verify that the

contents of para 1 of the present counter reply is true to &y

Cpersonal knowledge, «nd thoue ot parasg 2 to 16 are believed

by me to be true and on the basis of records and legal

advice. No material tacts have supressed or consealed.
' «
)

Sal apar N

Date 20, lo. , 1991 ( hurjzt;gfg;h Edhen )

il SRAWASTAVA)
(AN ADV
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I nerohy acknowl edage for having received by school

certificate in original.
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85D/ -
(CHANDRAEANT SHUKLA)
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selfore the Central Administrative iribunal illzhabad
Circuit 3ench, Lucknow

Ue o +10s sk 08 dyyv (L)

Caoandra Xa=nt Jyoul 2rasgd Shukla e o o o o sadplicant
- Yersus
Union of India =nd Others e o « sehrespondents

ALTJOTITZ: T0 1i3 COUNLan Oif ihs ARESPO.DmiiS

Oif 3idaLd OF wil R2LICaL.

I, ChandrakKent Jyotl 2rasad Shukla aged about 54+

Years, 8/o &§ri Jyotl Prasad Gnuxla a/o Village—2athaxpur, #.U.

.snoha, LTisti. Unnao solemnly affim ond state as unders-

e 1hat the content of para 1, 2 and 3 of the Counter

peply need no commen is.

2 That in reply to the contents of para 4 of the counter

reply the contents 3 of the application are reaffimmed.
Further keeping in view all the facts gnd circum-
stances of the case tne Hon'odle iribunal has admitted
the case “for fingl hearing and now tie guestion of

fl LN
taéamatlcn is irrelevant.

3e yhat the most of the sllepations contained in para 5
P NP ¥-7"\ &‘7 of the counter reply zre irrelevant for the decision
) Q of the present case hence'é’ame are denieds It is
J‘{}ﬂ/\l gdmitted that the appllcant was sapointed on 2% Je YO v
- "’“'fﬂ T 2nd retired as Shunter we S f. 31117806
A 7]a
L, That in reply to the contents of para O of the ecounter

reply it may he stated tnat the spplicant submitted

nis orifingl certificate in the year 171 to the

ceen 2 -




s 2 s ?6"

Tivisional dailway Hsnager when ne cagne to mow that

his duieg of birth is wrongly recorded in his service

recorde This fact is clear from letter Wo. SUn/P/d{ech-I,

3-2 dated 15-2-1982 by the Divisional aailway kienager
Solgpur. 1rue copy of the letter dated 16-2-82 is
being snnexed as gppexure No.,yt-1, <Lhus it is in-

_correct to say that the applicant did not submit nis
originsl certificates prior to 1982 or prior to pre~-
paration of Seniority lists. It may be stated that the
original certificate submitted on 5-2-71 was not
retumed to the applicant =and these were very much on

record.,, of the Divisional Magnager fallway Solapur upto
1982, Later on which the applicant approached the

dallyay Authority he was told that certificates sub-
mitted gy BB wvere missing. .- Annéxure ifo. 1-1 was not
subnmitted to the respondents earlier as that was left
in the native village of the applicant in Distt.Unnao.
It may be stated that the applicant aas been pur-~
suing the matter consistently and it is incorrect to
say that the applicent diq not‘ppursue the matter prior
to 1982, .s regards nis Miappoinment is con~-
cerned the applicant submiited the sane E5XX certi-
fhede which was submitted on 5=2-71 vhich showed

his date of birth as 21. 1.1938. 8o far putuing of

signatures on Service records are concemed those
were put in a routine menner by the applicant as
pointed out by tne officisl concerned. It is denied
that the date of birth was recorded on the dasis of

it
statenent of the applicent. abmt itbe gspplicant

moo~3/-




\

wxld-hsxe nede tais statement he would not have been

s 3 s

appoinied as ane would have bem beyond 25 years of age ia
overacse for gppointment in accordsnce with the provisions

of Tndisn Aailway Lstaplishment !liznnual. It is wrong to
say that 3fxks the said date of birth 21, 1,193V was
(q/ﬂ‘:b(i:ui\\rt,f.

recorded on the bagsis of the statament of me/ and in the

preseace of tae applicant and the same is denied emphati-
‘_'H)\,s\ \\-b
callye It may oe stated that thérei—e impression and

signatures made by the applicant in 4 routine wm=nner at

the direction of the officisl concemed witaout going
through the entire records. suruier vae conteats of

nara %i2) of the application are realfimed. 1Ihe res-

pondeats cannot hold tne appliceani responsiole for we

lapse on tueir parte
Yhat in reply to the contents of para 7 of the counter

reply it may be stiated that the respondentis were duty
bound to check all the particulars zd pio-datas of the
applicant at the time of nis gppointment on 21 2. 196 L
thus the respondents caanot hold the applicant res-
ponsible for the lapse on their part. The respondents
had no power to relax tne age of applicant thus the
naturul legal presumption is favour of the applicant
that the authorities were fully aware that the applicant
vas no% overage at the time of nis appointment in tae
year 196G  Fartcer uhe contents of para 4{3) of the

application arc reaffirmed.
4hat in reply to the conientis of para & of tne counter
reply it may be stated that tae annexure #-1 is a

Ten

hend writ/ copy by the agllway viliclal wirich ecannot be

.oc.l‘ﬁ‘/‘
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believed as such. t is denied tuat the date of oirth
of the spplicant was recorded s per his own statement.
It may be stated that the spplicant madé no statenent
rec arding his date of birth at the time ol uis appoini-
rent, .S regards correspondence in 1758 is ccnecemed
i1t 4is nardly relevant as according o thelr own staio”

ment of the respondentsi that tioe applicanti was rezovad

from serviee on 1o 4. 0% It may be staied thav ad

the applicant been overace in the year 1560 he would not
nave deen appointed even after his removal from service.
I+ is unfortunate that toe respondents have pleaded
another i1lerality o conceal the lspses on taoelr parts
Further the contents of para X (i) of tae original
application are reaffimed.

7e Lhat the contents of pura 9 of wae counter reply are
not admitted as allesed. It may be stated irat puiting
of tmumb impression gnd signatures by tne applicant was
o routine matter which was done at the pointing of the
of ficigl concerned., Wwitoout going tarough the records.
Tt may be stated that no overage person could be
appointed by the autnorities as tnere is no such rule
in the Indisn dailway iiznnual.

8o That the contents ol the para 10 of the counter reply
are not admitted as alleged. It is incorrect to say
that the epplicent did not make any respisentation
prior to 1975 for this purpose, apnexure o .=t may
kindly be perused, Z#urther tae letter dated 10. b2
(i.-1) and letter dated a-5 are contradictory 1o the

extent that the letter dated 160 2 82 gdmits the sub~

-0:05/—
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mission of original certificate. Further tae contants
of para 4(6) of the original application are re-
af f1imed.

e That the contents of para 11 of the counter reply
are not gimitted as agllegede It may be stated that
the alleged seniority lists were not served on the
applicant personally therefore the gpplicant could

not see his date of birth in these seniority lists.
When the applicant came to know about discrepancy in

VAL
his date of birth hdre-presentations wiich is evident

| from A%, A9, 405472 ¢ 78 It is incorrect o
say that tne applicent ¢id not make any representation

{& except 3.3.82 All the representations were duly
received by the official concemed gnd puti his sig~
natures on the office copies of the representaiions.
That tne certificate attached as it =1 showing the date
of birth of applicant as 21. 1. 1730 can not be believed
as 1t is entirely different from the certificate

issued by the Instituiion uhere the epplicant pursued

-y

his studiese It may be stated that the applicant
represented even according to the fallway 3ozard

Circular but the reppondent did not make eny proper

| enquiry according to tne observation of the hon'ble

Supreme Court.

16 $hat in reply to the contents of para 12 of the counte:
reply it may be stated all notlces were sent under
the lesal advice but sane 1s not relevent now as tiae
case has been admitied for Iingl nearint.

11 17hat the contents of para 13 of the counwer reply

are denied. ZFurtner the contents of para 5 of tae

0-0!6/-
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oricinal gpplication are restated.

12 That the contents of the para 14 of the counter
reply are denied as glleged. Mriner tne contents

of para 6 of the original application are restated.

13 that thne contents of para 16 of the counter reply
are wrong znd misconceived hence denied emphatically.
Muriher the econtents of para & 9 of the original

application are restated.

JRY
" )

; {¢.J.3hukla) ,
. —_— u.‘;.ppl:;. C 3:1 t‘

VZiaIsfICAL1TOH

I, Chandra £zt Jyotd 2raszd shukla €o hareby
verify ihat the contents of jara 1 to 13 anove are t rue
to my personal knowledze. .0 material faci has been con~

ceazled or suppressede

- \i\’*
r;\/,\t&:’% /i‘ i\...“”v
L 9) ‘- yg

R (C,J.Shukla),
Applicant.




Central Rl way, Hvlagonil £l ce,
P/Branc, %1 wur,

To. "RPMech,1/B, 2, Mo ¢ b , 21042,
[

slﬂ QJ. s’luqu, \ ,-',
Dsl, As#it., Damd,”

' ( Trough ; LF D))

Sxb ; Your application §sted 2,2,8% in canection
vth your orrect date of birth,

te o

Your sbove represemtition has been mn i dered and you 3re advi sed
¥iat your dute of birth.ag remrded in your ® 1s 2,1.197T 35 per
; §d100l L eaving Certi fi cate mbnitted by you in the JRXR year 1958, -
| The saue was intimated to you vide this o £f1 ce No. sT/11/ 5%/ ¥M/ 25
l of 5,121958, Yot ddpt then mke my representation ibout date
: ofi irth o Témrded,

2, Asper corkifi cate“ipbmitted‘ by you on 5,271, yur dsteof

drth i3 21.1.193. ' mua‘m Yeu hgve
passed matri al stion ang bqj_nx } literate euployee, you sould
Rave @1 mared that date af birth as remrded in §R, ‘'was orrect,

Bedides you have d.gnqﬁ sergl @ regl ster in o4 f1, on 828,58,
—ie = _ in mid your dste of_k{;;ﬁl was ramrdad as 21 1.3, e —

% You ire, tasrefore, "advi god to expl dn how the date of birth

was wnuly fami dred ti.30u a8 21,1,19 D, 39 tc how the wpy of
ceril fi cate mbihtted by you daved yur dideof tirth a5 2,1,199

Td a8 to how you have gigned the g R, Sicing your d.te of birth

a8 2,1,197 and as to xy yu ddnot tring the sctuql date of *
tirth to the notice of jdoi ol gbr :tion, though the rewrded dyte of
birth (2,1,190) was ©mnuni eated to you vide letter dated 5,12, 58
aforesald, N

: 1 '

I/’W‘ﬁ'&y 1
for Dvl, Rallwdy i anager,
1 spur,

P M S S
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: Ta, : Jaund, 3=3-1982, T
The ivisional ailraoy !lanager, § S
Central .ailvay Shnlapure uirgough Lo o Forewan, LDaunde

’ subt~ recortine incorract date of my birth.
“ oo Yourie oUlVP/ zGCh.A/u.Z. cf 16-2-1982,

\ ‘ Ragpocted oix,

At thu tine of ny appoiptment in railwgy service
I nal gohittad oriqginal scheol aertificate and allo copy of

- 8318e The copy 1s u typeu. one and in this copy qf the orxiginal - - o
. A . certificate the nistake has ccucpis tuut tlough LL_ Jata of my o
- bixth in the original certificate i3 shoun as 21»1-1938, the
LT sama has basn typed out as 21-1-1930 in the copy cortificates

o Tals . have wuly Hoought to yowi kina notice.

. 1 htve passed my patricaalation cxzaninazicn a3l this
fact has to ko admited without any hesitation, vhen a person
A iz appointed in any corviec he i full of joyous mood and i3
‘ not wurricd to go after scoa2 potty uatters. «+t is allicge? that

1 should hava noted thg daiae ol .._{ “lrth recneded in the saryice

., Legigicre LUt <his service regisi'or s not shown to the cuplogas
tad tnly signaturo is obtadmed ut. the place viwre [t 1s secvired
and 2o ingormation ig givemiu 4.2 Lorson as reqgaris the matters
recuiocd In thoe reogister nor ¢ho person hinself is much intesre
gsted to ba so particular as to 2ee what has uaua recor.ed in
tha rc*wiatcr or &ay other voavorizi 4 Dars as We ls fully over
joyed thiot he i3 cngajel in sorv.lea which hag been his rathor
)} .- . tina) gosl to 3chiavde 15 guah i should not La held responsible -
o for not having gona throuud Wiiw 1%23:07i72 Txj!star and noted the s
Jabe uf my birthe 1 have rot oivien my date of birth as 21-1-1930
T with ooy bad, intention, but this was pecoriceus as thie cailvay
- . registor by tue v£fice Clerk tha in tha 1.7'g r££€i~e at the
N tiiae ol my gppointrent,

sEter ny anpointncnt in rallway scrvice am in the year
, - 1052 I had no occasion to go for ny Jdate of birtl, and li was
T "~ only then vhen 1 gpplics for thr post of '..' fireman that * yas
‘ fequirsd to €411 in oy date of hirth in tlm application Lo,
vhen only 1 noticed that my Jdate ox burth wag cocoled viongly
v ag 21-1-1930 insteas oui 21-1-1C20-~:2nd then only I started
A sutmditing 1y aepoaln for correcticn of tho game. Had I notiood
£ this earlier I tould have uefan:t, ely ozouyht the case to your
bv . s.. - - kimd potice as i conld not hiva wroreferrad tn have my wreng date '
’ "o blrth to oz continged on racnﬁio' : : '42
I haove ther:fore t3 r*e--uest you to please Le kind o
%o lock into tho nmatter on tho < rengti ol the criginal ‘schesl 77 S
c»ru......c e susititod Ly wd wad carrect my wite of birth in the o
.. .. -msilwa) ndoerds aloa I owmay be r...cmra to cuffer parianently S
e at tie coot of g sheor mistake of tre Tlork concernel uhc th(‘!ﬂ :
reaoricd yrung Jaite of my birsth. ;

ope you will Le kind 4u o neciful and omiga.

iJ . /

/ ' Yours (.cliegtly, Rher

T i |
L C’%ﬁ) G

Q%\% { . o.7 shaxla ) Lo -
A,/ el .sutt *100 50' lwco )aunﬁ.'

-y
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TOe . Dan»“dc 30’9’1986. "
The ')..v ', saonad ralluay - ignagers

Ce VWYe sholapule
(rhrough Jo Fo naund )

correct racon..z:\g of dat2 of my sirtite

R/Sifc' ‘ “..
' efaren..a.- yout officn ‘

m!./l?/ah..cl'vl/ of 29-10~1984 jn reply t° oy

appcal Aated )0»10-19?4. having not recainad

any iuﬁher inf'urmation as regaxrds the recording

uf the date of ™ pirth 88 wer the s\iostmtial

cepxtificata quimitt ed by MG 1 2% nunoly s1b—

aitting this roainiere with a r3gues ,st that My

case b looxed into with L 1oy 83 this i8

a matcer 0l parsh mount inp..;r* .pae to Me in i ny

.. v havo plaf‘ 24 ~ry r.‘ucglesta numbs’r of
+imag Ut reqeat phe fatier 5.5 not naing Loor.ed
into with Mming and oS guch 7 & compel 113 %o
lcave tho aatt”r £y YyoUE ofEic2 IOF any question
Thot nay clise in £u ‘t‘ﬁrec

toping ° bx* EROVEI e

‘j( Lo 2XE rnithiud e

* . . . N
1;}@% ( C. L » :hd-.la )
& amnter ‘8t oo, JTwmde ¢ v
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‘ ~'° .. tha Chief rersonnel vificer, .

-

nentral Railway, V. " bualiay e
{ztnough the proper chaunel; (advance copy by post)

Sz~ KECOﬁﬁiﬁg]Df date of wmy birth in ly {ecordse

- am e eems ewes @2 ae O

Naéspected'sir.

- 3 am but canpelleu to approach your kina honour

. fﬁfin {he'abové'connecﬁion as ay appals and efforts to the
i itwh. Sholapur, in regards correction of date of my birxth

oL

*
i

'\ .

\
H

o
L
-

£ e

- T
L.
K—‘.,/‘

_:nk :

N

~

sAnce tho year 1973 have ast s2rved  tho purposes

Having observad thnt theo date ot wy birth has
1ot been correctly recordo. in ilailway fecords, 1 startel
appoaling to tha ..id.i. slholapus since the year 1975. My
appeal datod -2-2-1932 reaus as un.er:

' » R 1SUR
- ) Subs-Correcting ?ate of my Prirth.

L}

‘nLR/51x'1 nava brea appealag in tha above connnctinn sinco the

e

yaar 1975 that tho date »f ay birth in the Rly itecords has
bern incarrect, As an authenic mxaxf support for my state-

" ment . have submitted an original copy »f my school certifi-

e

cata whave in @y .date of bicth cleatrly showm as 21-1-1938,

Ca.dy appeal dated 14-10-1973, °© have pointed out the des-

gripancy in the recording of th> dat2 both in the *..F's cffica

-Umnst o8 1940 and in your officse records as 1930, This amay have

hed

J

»

. tal place £or sdnc Op other reasnn ana hence now it is

appdrtune that the seme shoul¢ he dGuly corrected as has besn.
- shown in the schsol cergifiaate sibmitted by M2 t2 your
of£icz. The Selay in thd eorraction will cause unnzcessary
_confusion and that can be svoided by correcting th: records
both ¢ your affite level un. . .F¥s 2lfice level, 1 hopo

you will ba king o 12l 4ntd> the matter and oblic= pl.*

nhe above gopeoal was in apropos to l1rttr nuaber

> wiafip/ aschel/pe2 91 21=5-128¢ fron 4t /50N vhich r-ads as:~

3 "I{;l:/f)').cqcsub&‘- Snfi C.J.‘ihUKla; 'Si .'.Sgtt/ [ I
N

“Refs our roWh/slasstt/50 of 19-3-1902.
Ths empliyeg hass sean Sr 1.P.0./SUz in connection
with hig recorded guto of birth. He is redirect-:d to geport
nis Hog. 08 20e5-1902 (A .¢

" .- <he above references are self axplainatory, that
ay stend, as gegaxds incorrect recoriing of date of ay birth
inm the {ly mecards, ahd thrt L have bheen appealing for
necessapy gorra¢tion since the year i975. uegret, yet the

“aatter has nat been considersd ana finally decided keaping

2@ ia an uncertipin  situation. This is more so that I am

now asked to Jili in and suimit sattloment papers since
1tgs to rotire sarly next year. This is ofcourse on the
strength of the wrong cate of my birth as in the year 1930,
‘gontinued to be muintaincuse T0 be corxect and giving no
heeo 19 .y appeals frsm tima to time and subaisainsn of
uriginal school certificate.

1 aa thercforaz compelled to approach your honour
45r due consideration and early cecision in tha natter.

) vours Faithfully, ({
qjkwg!r e
D ( - J- Shukla ) ’)\;’6 O\n&

iciver 'C', .ocu, Taunde,

Mo, -
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. Ve Daund, 12«1-1988.
w191 3PTTe - _
The li. 5. Sholgyur forowgn propor channael)

In earrdal rorrrhlog 2% wuy data of birth, aad ny

" LI

RA310,

1 hmse boon cubiltting my appaals in connsction with
thas uwrons date of my hizth yxecorded in tha r£fice Racoxdss
1t ig rocarded in the yoar 1940,byu.i*s (£flcs, while in your
oF€iag it ao roourded ga dn the yaar 19304 :

1 hof submiteted crginal school gertificate to you
in which vy dgate of birth s shiown as 21=-3=193G4 if this is
t1 bha gonsiscrsl then I joined service at tho age of 20 y=arss.
TE ¢ha dztc of iy bivth Xucomied by yourefiic: is to be taken
corpact, thun 1-was 23 years of ago when wngiged in 536rvices

Undar ¢h eirculstencas, I Fequest that - may plaasa
o directod to ¢ho .l. 5. Shodgpur to agsss oy current age and
oblige plonsie

\(__\q i
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g The Livl,
selapur,
Maharasth

rRafiway

re

A ——— ——— = —

sub ject:

' sir.

Manager.,

L1e to my wrong date
{nagvertamtly in my

recurded

_ recuorus. you

e frcm the post 9f shunter” 'R

Pricr t-
with the

High schovl Ce

- Inter Cold

Ggaurisghenker

the R req

[

&l

1MLXURES

Reyd,

— e Serane

30 Yol 5%

of birth
ser vice
1-19¢t6

ratiped me ¢n 31-
from LA

- painstatenent in service,

——--——.—.—.—..—-.——..—-—————_.——-—.—

und.

m, ratirement I approacheo yvn

decumentary evig
rtificate,

(Pragently knuwn
nter coliieye),
ameng M,

leye

t1ect te

gate
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| Froms Batoo Bal Krisima Shukla,
. ) - ) ' Ad‘}ocatﬁ, Yo I
.Gourt Compownd, Uinao,

%‘@V\
$Zo Divisional BRly.- uanager - 'Dateds 25th May, 1990

S Contral Railway,
. LAP TR,

Dour Sir,

Subg Fotics mgéfaing‘ the correction
of the date of Birth of ry clint

! . © .- Brl C.d.. shukla Retd. fank Shune
~ter *Bt in your officisl records,

-

In connection with the alove, this is to inform
you that the date of birth of my sbove clirt Sri €.J,.Shukla
is 2151: Jan,, 1038 ag per ths School Certificate at the time

. "of his avpointment in the Rly. services This as al so
informsed by my cl;lnt to the respsctive authoritiecs at
™ the tims when his Personal File was opened hy the Div,
autlorities.
, Later in the year 1970, it vas learnt by my
d int that his date of birth has been incorrectly recorde
-ad in the official records ag2lst Jan, 1930 1.5, & years
more than the actwl age, Therefore, the schocl cortifi- --
-cate's cony was submitted to the Rly. authorities at
olapw by my dint for the correction of hig date of
birth in tha officisl remrd end en appeal to this cffect wa
vag aleo filed by uny cJ.int with ths Div, RLy. Autf:orities
apprising them the fuocty and actinl date of birth. .
O ths basig and gtrongth of the above incorrect-
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?l‘bjﬁ!‘-‘- Shri C. J'b\ Sh\ltiﬁ.’f v ey
‘ Viliage #km Pathak Pur Post ASOEA .

. | Distt UNNAO. (UP). ~ -
Tﬁ“p X . . - ’
‘The Gensrsl Railway Mansger (P)

The Divisional Railway amiager,
~ Certral Rnilway, . Solapur.

Dats 20-9-1990.

~ Recording of incorrect ¢ats of my‘birth and
. therefore thrust superannuation retjirerent
from service with effect from

£

B/si r’ ' » o o

s The date gf~my birth was incorreefly recorded
in railway records £1.1-1930.

. .- vnile when aver I was seat {or th& ;... the
Aate 9f ®y birth was revqrded as R1l-1+1940 Which was also

. {ncorreat, . S e

. ... ' Thevefore I started sppraliong sgainat this
sybMitting the true certificate issuéd by tie School
Authorities of Luknow, Thereafter I sybRitted a certificate

- iasusd by the College Luthorities where I studisd, These
sartifieates showsd %y date of birth us 21-1«1988 (iinteen

. thirty eight )} Rven after subMitting ihe certificates fro®
suthéntive puthorities and even after By appesis followes
'by ssvaral refipder thé D.RJ4, Solamr 4if zot take im
~gotion in sorrectitg By date of Birth. The gorrerpondance
was being dom since the ysar and finally 1 was retiraed
on super anmutaon ondl-1-1988, depriving Be of Ty yet

° 10 yesrTs service according to the correct date of Yy birth.

e e oyl at the plewsure of the Divisionsl outhoritiss
_1-have.been cotpelled to suffer & very very heavy financial

os#. I therefore olai™ co™pensation for that and request

‘you %6 be kingé to inveat in the case and give Te jusmtice,

12 not I will be oo®peiisd to knock the doors of the Tourt

for justioe,

Yours ¢aithfully,

( Cs Ju ‘mkla ) C e

Retired Bt suunter; Central RAW - . -~
1,000, Daund, Diviqlagiﬁolapura'
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